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No. A-12O23/ I / ?OZL- Ad.IV
Government of fndiq

Ministry of Corporofe Affoirs

'A' Wing, 5th floor, Shostri Bhowon,' Dr. RP. Rood. New Delhi-lloool
Dotedt I L truly.2022

To

Secrelories to Goverhment of fndio, All ,,linisf es/Deportnents of fhe
Gover'urert of fndio.
AllChief Secretories to the Sldte 6overnnent/Union Territo.ies.
R€9istr.rs Geheral of All High Courts.
Chqirperson, f88L
Registro.. Mf ionol Cotnp@y l-.dri, Appellote Tribunol.
Secretory, Mtionol Compony Low Tribonol.
Secrelory, CCI.
Secretory, NFRA,
Secretory, Instilute of Chorlercd Accountonis of Indio (ICAI). f.P. Estofe. New
Delhi-11@O2.
Secretoiy, Institule of Cost Accouhtonts of Indio (ICoAI),sudder St.eet,
Kolkord.

secretory, fnstitute of Comporry Secretories of Indio (ICSI), Institufional A.ea,
Lodhi Rood. Nlew Delhi-l10OO3

&rb! Fllllry up of OE (.lghr) pcrts of Judlclol lAcnbcr ond ll (.lcver) posts of
T.chnlcol ,rlemb.rs in lhe Notlonol Conpony Low Tribunol (NCLT) - inviting onlin.
opplicctions foF.

5ir,
I om direcfed to sfote lhqt ohlihe opplications (ovoiloble oh portol

hfrps:.//opprrbn.nb.rnco.gov.h) ore invited for the OB (eight) post of Judiciol
il enbers ond U (elever) posts of Technicql Members, Notionol Compory LotY Tribunol
(MLT) constituted under Section 408 of the Componies Act, 2013. Th. rrlrnbcr of
vocoaciet ore tall'otiw ond moy dccrcas? or lncF.ase uithout prlor rotic..

2. fhe selected condidotes will be reguired to scrve dl ory of the alrcody
constituted MLT benches or benches to be constituted in future in different ports of
fhe country in o phds.d monner with All Indio lr!'|sfer liobility os per avoilobility of the
vdconcies/exigerrcies of work.

3. Qgallflcotionr for Judiciol , €nber: As per the provisions of Section 409(2) of
lhe compohies Act, 2013, o person sholl not be guolified for dppointEent ds Judiciol
Member unless helshe:-
(o) is, or hos been, o judge of o High coud, or
(b) is, or hos b.er. o Dislrict Judge for dt l€qst five yeors, or
(c) hqs, for ot l€lst ten yeors beer of| advocote of o court.

gxplonotion - For the purposes of clouse (c), in computing the period during which

o person hos been on odvocote of o courf, there sholl be included oty period during
which thg person hos held judicrcl office or the offi.e of d member of o tribuml or
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ony post, under the Union or o stote, reguiring speciol knowledge ol low olter he

becone on odvocote

Quolificotiors for Technicol /tlcnrbe.: As per the provision of Sectron 409 (3) of fhe
Compqnies Act 2013 os dnended by Colnporres (Anendnent) Acl, 2Ol7 , d Person sholl

not be quolifred for dppointment os o Technicol Menber unless helshe-

(o) hos, for ol leosl filleen yeors been o mehber of fhe fndion CorPomte Low

Service or Indion Legol Service ond hos been holding the ronk of Secrelory or
Additionol Secretory to the Governmed of fndioj or

(b) is, or hos been in p.octice 05 o chorlered occountont for ol l.a'sl filleenyeats:
or

(c) rs, or hos been, in proclice os n cost occountont for ot leosf fifteen yeors: or
(d) is, or hos been, in prqctice os o compony secretory for ot ledsf fifteen yeors; or
(e) is o person of prover obility, integrity olld stonding hoving speciol knowledge od

professionol expetieice, of nof less thoi fifleq yeors, in industriol fimnce,
industridl rrondgemerll, industridl reconstruclion, investment, occountoncy; or

(f) is, or hos be.i,lot ol leosl five yeors, o presiding officer of o Lobour Court,
Tribunol or Mtronol Tribunol conslituted under lhe fndustriol Dispufes Act,
,9a7 04 of t947).

4. A person sholl not be eligible for oppointmcnt os Menber unless h€lshe hos

conPleted os oh

the lost dote of receipt of online opplicofion.

5. T.rrns of Appoinitr.rt: The Menbe(s) will draw pcy in th" pcy level of 15 os per

7n Ccatrol Poy Comnission plus ollorvonces os odnissiblg. P6y prolection is ovoiloble for
oppliconts, serving or retired (6overnment officer or Choinnon, Vrce-choirnon,
President, yic€-Presidqt, Pt6iding ollicer, lrlenber of d Triblxlol, Appellote Tribunol
or .n oulhority, or o Judge of H'9h Court), who orz./weee in high€r pqy scale, rncluding

opex scole in 6ovf, of Indio. The pay scole ond olher service conditions would be goverfled
by Mtioml Compdny Low Tribundl (Solories ond Allowonces ond olher terms ond

conditiohs of service of ,he Presid.nl ond olher Members) Rules,2Ol5. A .op,/ ol lhe
rules is olso ovoiloble on lhe w.bsite of the ly'linistry of Corpotole Affoirs. A pe.son
selecfed, if olreody in 6overnn€nl Service, noy retoin his/her li€r wilh his/h€r porert
cadre or lrlinistry or Deportment. os fhe cose moy be, while holding office as such for o
period nol exc.rding one y.o?.

6. Atler johing os o Mehber rn the Tribunol, if ony /6€rnber wishes io opply ior
ofher ossignnerrts in.ny orgdnizotion/post, his/her opplicatioh will be consider€d for
fornording to thot ossignment only off€r completioh of two yeors of service os /\ ember
MLT.

7. Everf Me,nb€/, sholl hold offrce for o period of flye ye.rs from fhe dote on which
helshe enters upon hislher office, bur sholl or re-oppointment for ohother
,erm of 5 yeors. The term of oppointment is, however, subject to the noxi|nun oge limit
of sixty-five years.
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8. Selected condidqtes wlll be required to produce o nedicol fitness cerrifrcote before
Joining.

9. Applrcolions of persons working in Cowf/Gover^ment ServicelPqblic Sector
Undertqking/olher orgonizotions should be forworded through proper cho,lnel wifhin tO
doys from lhe closing dote of online oppl icot lOnl The rng o e55 ou o so

tn mol 9ive4 ih I on line opplicotion) thot lhe entries ih the
oppl icotion hove been verified fror=JhE records ond found correct, and thof no
disciplindry/vigilonce ptoceedi^gs ore erther pending o. contenphted ogoinst the
opplicont ond thofi-o i-d6FfhiE6Fp-6-dlTiETAtAbeen inposed on rhe off icer during rhe
lost teh years. The forwording oufhoriti€s should enclose the up-to-dofe Confidentiol
Report Dossiers of the dpplicoht for lh€ lost five years.

10. fnterested persocs (ue odvised fo visil the portol
hfips://opplrbrEnbcnnca.gov.ir, ih order fo submit ohline opphcotron from 10.(rc Ai\
of 15.07 -2OZZ. The detoiled ihstn ction fo. filling up the opplicolion forn online ore
ovoiloble on the portol (qder 'Icstruction for opFlying online' heqdihg). Allreguisiteqnd
rclevont docume{rts need to be uplooded onlin? while filling up of opplicotion. Lost dqte
for subhilting online opplicotion is 12.08.2022 ot 05:30 Pl4.

ll. Priltt out of th. opplicotlolls ofter fiml subnission on onlinc portol duly
ccrnpl.t"d, od rign d ohogwith copl.s of uploodd doq,m rts, ond through propcr
chonrcl (occomponied by d crrtlficot by th. prcscnt cnployer h Am.xu,..),
whcrcwr opplicoble, shouH .eoch Shrl Riozul Hogu€, Und.r S.crttora, l inistry of
Ccrpoiate Affoirr, Room No 526, A'Wing, 56 floor, Shortri Bhawon, Ncr D.lhi-
11OOO1 lot.st by O5:30 PtlA of 23.04.2022.

12. The proc.ss for oppoirtmcm, howevcr, irc subjcct to ortcrs/'outconre of th.
WP (C) 18O/2O22 fil.d ir lhc Suprcmc Coq't, oF ory olh.r sihllo. P.lilion h ony

olhcr Compctent Court.

13. Wide publicotroh noy be giver to lhis odvertis€m€nt by oddresse€ orgonizotions

ond their filed offic€s, so os lo fqcililote eorly ond oPtitBuh nunber of qPPlicotions.

Yours foithful ly,
l.

'N*fr
(Am6r 5in9h i .cna)

Director
Copy lo

t. Under Secretory, Ad.If Section, MCA for circulotion otnong e,ligible ICL5
Otlicers

2. Techniml Director, NIc, ,tlCA with the request to uplood the voconcy circulor on

th€ portol.
3. Technicol Director, NIC, DoPT with the requcsl lo uPlood the vqconcl ci.culor on

lhe DoPTs website.
4. E govenlcl.tce Cell, Ministry of CorPorote Affoirs with the reguesl to uPlodd the

voconcy circuloa on lhe website of the /'linistry.
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Annexure

(Certlflcate to be fu.niBhod by the Employer/Hoad of oftice/Forwardlng
authority)

Certified that the particulars furnished by -------------- and application
No are correct and he/she poss€sses educational qualificallons
and experience mentioned in vacancy crircular. lt is also c6rtified thati-

li) Ther€ is no vrgilance or disciplinary case pending/contemplated against
sh. /smt. ---.

(iD

(iiD

His/her integrily is certified.

Hivher CRyAPAR doesier in original is enclosed/photocopies of the
ACRyAPAR for the last frve years duly attested try an oflicer of the rank
of Under Secretary to the Govt. of lndia or above, are enclosed-

(iv) "No rmjorlminor penally has been imposed on hin/her during the lasl ten
yeaas."

(v) A list of major/mlnor penalti€s imposed on him/her lasl ten years is
enclosed.

Signature--
Name and DesEnation

Tel. No ____..-__
Ofiico Seal

Place :

Dats:

List of onclosures:

1.

2.

3.

4.

(Strike out which is nol applicable )
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RAJASTHAN HIGH COURT. JODHPUR

No. / RSJ/ Estt.A(ii) /01t2014/275;,- Da|€ '. aS lOT 12022

Copy forwarded to fottowing for information and necessary
action: -

1

2

3

4

Hon'bte sitting Judges of RHC, Jodhpur through their P.S.

Registrar (Admn.), RHCB, Jaipur with the request to circutate it
amongst atl the Hon'bte Judges sitting at RHCB, Jaipur through
their P.s.

Hon'bte Judges who have retired in last one year.
Att the Judicial Officers inctuding officers posted on deputation
in various district / Registry in District Judge Cadre, who are
going to retire on or before 31.07 .20?3
Computer Cett, RHC, Jodhpur to uptoad it on website of
Rajasthan High Court and E-mait to retired Hon'
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